QPEN QOURT

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAUABAD BENCH ;. ALLAFADAD .

Original Application No,1601 of 1999,

Allshabad this the 3lst dav of Octeber, 2003,

Hon'ble Mr.Justice ReR.K. Trivedi, Vice~Chairman.
Hon'ble MeeDeR. Tiwari, .. MembersJ,

Suraj Pal

son of Sri Jalinm Singh

Resident of Darbari Ial'Chayawali Gali
Mohallg Serda Nagar, District Saharanpur.

T .....A‘g)g;licdnt.
(By Advecate : Sri P.K. Asthana)
Versus.

1. The Union of India,
through the Secretary,
Ministry of Telecom Department,
Door Sanchar Bhawan, New De lhi.

2. The Director General,
Te lecommunication, Door Sanchar Bhawan,
New Delhi,

3 The Deputy Director (Personnel)
In the effice of Deputy Directer General
Telecommunicaticn, Door Sanchar Bhawan,
New Delhi.

4 The Chief General Manager, Telecom U.P.
Bast Circle, Llucknow. '

B The Deputy General kManager (Admn)
Office of Chief General hMenager, Telecom,
U_oPo East Circ}-e, Lucknow,.

B Chief General lianager,
Te lecommunication, Dehradun.

g = The General lManager, :
Te lecommunication, Saharanpur,

essssssRespondents.,

(By Advocates: 8ri R.C. Joshi)
LARDER,
(Hon'ble Mr.Justice R.R.K. Trivedi, V.C.)
By this O.A., filed under section 19 of Administrative

Tribunals act 1985, the applicant has prayed for relief

s



against telecommunication department which has now been
converted dnte a Corperation knmown as Bharat Sanchar Nigam
Ltd (in short B.S.N.L). This Tribunal has no jurisdiction
to héﬁr the dispute against B.S.N.L.)as ne notification
under section 14 (2) of Administrative Tribunals act 1985
has been issued by Central Govermment, In the circumstances

the O.A. is not legally maictainable.

2e The legal position in this regard has been well
settled by the judgmentsof Division Bench of Hon'ble
Deihi High Court in case of Sri Ram Gopal Verma Vs.
Union ef Ind;;AS‘Ors reported in 2002 CL)ANI.S.L.J
352, and Hon'ble Bombay High Court in case of Bharat
Sanchar Nigam Ltd. Vs, A.R. Patil & Ors reported in

2002 (3) A.T.J Page-la

3s In the circumstances, the O.A, is dismissed as not
maintainable. The applicent may raeise his grievance

before the appropriate forum,

No order as te costs.
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Mo mhe P Vice=Chairman,

knish/w



